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CENTLAL ADMINISTRATIVE TRIBWAL
CUITACK BENCH 3 CUITACK,

Original Applicatien N¢,274 eof 1989,
Date of decisiens January 16,1990,

Smt ,Pani Budhi Bhei,w/e late Sribatschha Bhei,
At ,Sikidhi, P.O.Kantapali, Via-Remede,
District-Sambalpur,

PP Applicant,.
Versus

1. Unien ef India, threugh Secretary,
Ministry ef Water Receurces,
Shrama Shakti Bhawan, N.w Delhi,

24 Chairman, Caentral Water Cemmissien,
Sewa Bhawan, R.K.Puram, New Delhi-110066.,

3. Superintending Engineer,
Gadavari-Mahanadi Circle,
Central Water Cemmissien,
H,0, Ne ,5-2-201/B & B-1,
Chiragali ILene, Hyderabadel,

4, Executive Engineer,
Central Water Cemmissien,
B.S,Divisien,Plet No,13 & 14,
Vani Vihar, Bhubane swar.
. ¥ Respendents,

Fer the applicat eo« Ws, R.K Nayak,
GeBeJena,2dvecates,

Fer the respendents ... Mr,TahaliDalai,
Addl, standing Ceunsel (Central),

C OR A Ms
THE HON'ELE MR.P.S.HABEEB MOHD.,MEMBEK (ADMN,)

A ND
THE HON'BLE MK 4N SENGUPTA, MEMBEL (JUD IC IAL)

1, Whether reperters eof lecal papers may be allewed
te see the judgment ? Yes,

2. Te be referred te the Reperters er net 2 Mo -

3. Whether Their Lerdships wish te see the fair cepy

of the judgment ? Yes.
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J UDGME NT

N.SENGUPTA, MEMBEK (J) The applicant is the widew ef ene Sribatschha

Bhei whe was appeinted as a werkcharged Khalasi under

the Central Water Cemmissien in the Office of the B,S.
Divisien,Vani Vihar, The husband ef the applicant belenged
t::ggheduled Tribe#. In the general gradation list ef

the werkeharged Khalasis the pesition ef the husband of

the applicant was 150th and amengst the Scheduded Castes/
Scheculed Tribes empleyees his pesitien was 5th in erder ef
senierity. While werking ag the workeharged Khalasi the
husband ef the applicant died en 17.8.1983, In Septerber,
1981, a circular letter beering No.2/10/78=Estt .XII was
issued and 141 pests were made pe:manent, Oét of these

141 permanent posts at least 9 were te fall te the share

ef Scheduled Tribes empleyees +te which +the husband ef the
applicant belcnged., Even though the circular was igsmed

in 1981, the Department teek ne steps te cenfirm the hmsband
of the applicant against eone ef the 9 available posts. After
the death ef her husband the applicat made representations
which were ultimately rejected on 1.7.1988, Subsequent te
that the applicant made anether representatien te the
Respondent No,3 whdéch he ferwarded to the Chief Engineer
cun Directer,Grievances, Central Water Gemmissien,
Respondent No,2, That was en 21,4,1989, Ag the first
representaticn was rejected in July,1988 and as she
received neo Cemmunication en the ILepresentatien ferwarded
te the Directer of Grievances, she filed this case with a
prayer fer a dérection te &clare thet her husband,
Sribatschha Bhei should be deemed te have been made

permanent with effect frem the gate of issue of the



i
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circular letter dated 5.9,1981,
%% The respondents in their cCeunter have averred that
in accerdance with the Circular letter dated 5.9,.,1981,
Sribatschha Bhei, the husband ef the applicant was declared
permanent by an erder dated 26.12,1989 a d that erder has been

made Annexure=R1 te the Ceunter,

3. We have heard learned councel for the applicant amd
Mr.Tghali Dalai,learned Addl. Standing Counsel (Central) .
Now that the husband of the applicant has been declared te
have been made permanent, with effect from 5,9.1981 and
that being the only relief thet the applicant has asked fer,
nothing mere remains to be granted te her, Though learned
ceunsel for the applicant had urged that a direction for
giving consequential benefits en such declaraticn may be
given, which We in the frame of the application as itax,

are unable te grant, If really the respondents de net give
any admissible benefits flewing frem such declaration ef
permanence of late Sribatschha Bhei, the applicant may have

a cause feritakiny appropriate agtion.

4, The application has already become infructucus in

view of Annexure-Rl and is disposed of accordingly but without

cestse ’ () " g5
®® s 0 000 .\ A.ﬂ%/.'.l.s.cz(t) \ .,J u‘ "‘ L ] - % .

Mgmber (Administrative) | Member (Judicial)




